
   
 

 
       

 
 

 
   
           

           

            

   

       

 

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Caveat Petn. No.(SH)41/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Heard Mr. P Yobi, learned counsel for the Caveator. 

The caveator (respondents No.6 & 7) will be heard at 

the time of consideration of the interim prayer, if any, in the 

connected main petition. 

Accordingly, the caveat stands discharged. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

        

           

             

            

            

             

       

            

             

          

          

           

           

           

   

           

           

           

            

          

           

         

         

 

  

   

 

 
 
 
 
 
 

CR(P)No.(SH)30/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mr. AS Siddiqui, learned counsel for the petitioner 

prays for allowing to withdraw this revision petition. However, this 

Court is compelled to make an observation that the proviso to Order 

8 Rule 1 of the CPC, wherein, it provides that the defendant if fails to 

file the written statement within the period of 30 days, he may be 

allowed to file the written statement for the reasons to be recorded in 

writing on such other day but not later than 90 days from the date of 

service of summons is only directory. Regarding this settled position 

of law, it is not required to refer to many decisions of the Apex Court. 

The Apex Court in a catena of cases held that if the defendant could 

make out special reasons for his failure to file his written statement 

within 90 days from the date of service of summons and also 

reasons for allowing to file the written statement even after the expiry 

of 90 days, the defendant may be allowed to file the written 

statement on such day after 90 days from the date of service of 

summons. 

It is the Court to decide if there is a special/sufficient 

reason for allowing the defendant to file the written statement even 

after the expiry of 90 days from the date of service of summons. 

Therefore, it is left to the trial court i.e. learned Assistant District 

Judge, to decide if any special/sufficient reason had been made out 

by the defendant for allowing to file the written statement after the 

expiry of 90 days from the date of service of summons. 

Revision petition is disposed of on withdrawal. 

JUDGE 

Lam 



  
  

 
 

       
 

 
 
   
           

        

     

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC No.(SH)134/2013 
In WP(C)No.(SH)93/2013 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mr. ND Chullai, learned Sr GA appearing for the 

respondents No.1-5 prays for four weeks’ time for filing objection. 

The prayer is granted. 

List this case again on 05.07.2013. 

JUDGE 

Lam 



   
  

 
 

       
 

 
 
   
          

         

   

     

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC No. (SH)184/2013 
In WP(C)No.(SH)203/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mrs. T Yangi, learned counsel for the respondents 

prays for two weeks time for filing affidavit-in-opposition in the 

present misc. application. 

The prayer is granted. 

List this case again on 16.07.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

         

      

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(CR(P)No.(SH)183/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mr. K Paul, learned counsel for the respondent prays 

for filing affidavit-in-opposition in the present misc. application. 

The prayer is granted. 

List this matter again on 26.06.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

           

            

           

  

        

        

          

       

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)83/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mrs. Y Shylla, learned counsel entered appearance on 

behalf of the respondent No.5, Mr. PN Nongbri, learned counsel for 

the respondents No.1 – 4 and Mr. P Yobi, learned counsel for the 

respondent No.6 & 7 pray for four weeks’ time for filing their 

respective affidavits-in-opposition. 

Their prayers are granted. 

List this matter again on 05.07.2013. 

Interim order passed on 03.05.2013 shall continue till 

the next returnable date i.e. 05.07.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

       

           

         

          

     

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)92/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mr. N Syngkon, learned counsel for the respondent 

prays for two weeks’ time for filing affidavit-in-opposition. 

Mr. ND Chullai, learned Sr GA appearing for the 

respondents No.1, 3, 4 & 5 submits at the Bar that affidavit-in­

opposition on behalf of the State respondents is being filed in the 

course of the day. 

List this matter again on 21.06.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
           

        

          

 

     

          

        

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)93/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mr. ND Chullai, learned Sr GA appearing for the 

respondents No.1-5 and Mr. VGK Kynta, learned counsel appearing 

for the respondent No.6 pray for four weeks’ time for filing affidavit-

in-opposition. 

The prayer is granted. 

None appears for the respondent No.7 inspite of proper 

service of notice in the present writ petition. 

List this case again on 05.07.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
           

           

   

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)95/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

The Registry is directed to show the name of Mr. SC 

Shyam, learned CGC appearing for the respondents No.1, 2 & 4 in 

the Cause List. 

List this matter again on 11.06.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

           

       

      

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)105/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Learned counsel for the petitioner prays for three days 

time for taking steps for service of notice on the newly impleaded 

respondent No.6 by registered post with AD. 

The prayer is granted. 

List this matter again on 28.06.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

           

   

        

         

       

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)159/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Heard Mr. AS Siddiqui, learned counsel for the 

petitioner and Mr. ND Chullai, learned Sr. GA appearing for the 

respondents No.1 & 2. 

Issue Notice returnable within four weeks. 

No formal notice may be issued as the respondents 

have entered appearance through learned Sr.GA. 

List this matter again on 05.07.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
   
          

        

            

     

        

 

  

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)333/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

07.06.2013 

Mr. R Gurung, learned counsel appearing for the 

respondents No.1 & 2 submits at the Bar that the affidavit-in­

opposition on behalf of the respondents No.1 & 2 is being filed in the 

course of the day. 

List this matter again on 21.06.2012. 

JUDGE 

Lam 


